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(b ) As a result o f the schemes 

by the Central Government, 
the following bee colonies have been 
set up in West Bengal:
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The Khadi and Village Industries 
Commission which is concerned with 
the development of bee-keeping indus
try has allocated Rs. 57,900 lor the 
development of this industry in West 
Bengal during 1958-59. The details of 
the scheme will be settled when 
expenditure sanction is issued during 
the year 1958-59.

PAPERS LAID ON THE TABLE

A nnual R eport or Hindustan  Steel 
Private L im ited

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): I beg to
lay on the Table, under sub-section 
(1) of Section 639 of the Companies 
Act, 1956, a copy of the Annual Re
port of the Hindustan Steel Private 
Limited, along with the Audit Report 
for the year 1956-57. [Placed in 
Library. See No. LT.—612/58].

Statement correcting reply to Un - 
starred Q uestion re: K hadi and 

A m bab  Charkka .

The Minister of Indastry (Shri 
Manubhai Shah): I beg to lay on the 
Table a copy of the statement correct
ing the reply given on the 25th Febru
ary, 1958, to Unstarred Question 
No. 510 by Shri J. M. Mohamed Imam 
regarding Khadi and Amber Charkha. 
[Placed in Library. Set No. LT—813/ 
MJ.

Statem ent oom ok t w o  reply to  Un -  
it a b u b  Q uestion re : A m bak  C har
kha P rogramme.

,Btai MiwiMiiI Shah: I beg to lay 
Table a copy of the statement 

«wtecting the reply given on the 10th 
Jgfcw, 1IM, to tfaitanred Question 
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regarding Ambar Charkha Programme. 
(Placed in Library. See No. LT—614/ 
98.)

A udited A ccounts or Euployees ’  
State Insurance Corporation, 1955- 
58.

The Deputy Minister of Labour 
(Shri Abid Ali): I beg to lay on the
Table, under Section 36 of the emplo
yees’ State Insurance Act, 1948, a copy 
of the Audited Accounts of the emplo
yees’ State Insurance Corporation for 
the year 1055-56. [Placed in Library. 
See No. LT—615/581.

A nnual  R eport of E mployees ’  State 
Insurance C orporation, 1956-57

Shri Abid Ali: I beg to lay on the
Table under Section 36 of the Emplo
yees’ State Insurance Act, 1948, a 
copy of the Annual Report of the 
Employees’ State Insurance Corpora
tion for the year 1956-57. [Placed in 
Library. See No. LT—615/58].

Shri Morarka (Jhunjhunu): Sir I 
want to raise a point of Order here. 
The hon. Deputy Minister has just 
now laid on the Table of the House 
two Annual Reports of this Corpora
tion, one for the year 1955-56 and an
other for the year 1956-57 under Sec
tion 36 of the Employees' State In
surance Act, 1948. If you look at this 
Section, it says that not only should 
the Annual Report be placed on the 
Table of the House, but also a Budget 
prepared by this Coiporation and 
accepted by it should be placed on the 
Table of the House. Not only do they 
not place the reports every year on 
the Table of the House, but the Annual 
Budget is not at all placed. In the 
first instance, what is the use of plac
ing a Report before this House which 
is three years old? The bon. Deputy 
Minister has today placed on the Table 
of the House a report for the year 
1955-56. What is the use o f having 
these reports and that also without 
the budget? Even if there is a budget, 
what is the use of that budget when 
it is two or three yean  ?ld? It u  a 
statutory Obligation under tike said Act 
and I want to know why these obhga-
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tions are not carried out by the hon. 
Minuter.

Shri A M  AH: The Report for the 
year 1955-56 was placed on the Table 
earlier. What I have placed today is 
the Audited Accounts of the Employees’ 
State Insurance Corporation for the 
year 1955-56. The second item that I 
have placed on the Table is the Annual 
Report for the year 1956-57. Audited 
Accounts will be placed on the Table 
when the auditor’s report is received. 
With regard to the Budget, I will look 
into the matter and place a statement 
on the Table.

Shri Manuka: May I make one sub
mission? What is the use in placing 
the audited statement of accounts for 
the year 1955-56 today in March 1958?
I took some care to go through the 
papers laid on the Table and I did 
not find any budget having ever been 
placed on the Table. I could not find 
even the Annual Report being placed 
previously, as said here.

Hr. Speaker: So far as the first item 
is concerned, it is only the audited 
accounts that have been placed on the 
Table. The Report for 1955-56 has 
already been placed. Audited 
accounts naturally take some time to 
be  placed on the Table.

I have always been pointing out to 
the Auditor-General and in the Rouse 
to the hon. Minister in charge that 
audited accounts ought to be placed 
M o re  the House as quickly as possi
ble. 1 am sure all possible steps would 
be taken to avoid delay in future.

So far as report is concerned, I do 
not know if it is a condition for the 
laying o l the report that the Budget 
a te  should be placed with it. la it 
thaft one cannot be placed without fee - - *OmMT

«hd Morarka: No, Sir. 

jjfer. Speaker: Therefore no point of 
ONpr arises because so far as the 
Utite of order is concerned, it relates'v■■■■«

to the placing at (he Report on tb* 
Table and that has been dona.

Regarding the Budget, I fed  that 
the Report has to be in respect of the 
earlier year, and the Budget for the 
future year. Therefore, a practice 
may be followed in future to furnish 
these budget so as to enable this 
Bouse to come to a conclusion about 
the previous year and the Budget will 
give an inkling of what is to follow 
in the next year. D ie hon. Minister 
will consider that, but it does not arise 
out of the point of order. It is a 
point which has to be noticed by the 
Ron. Minister. He may look into it 
and see that hereafter the report is 
accompanied by the Budget and that 
both are placed together so that one 
may help the other.

Shri C. R. Fattabhi Raman (Kum- 
bakonam): I find that it has to be 
published in the official gazette also 
Section 36 is very clear about it. Sec
tion 35 deals with the Annual Report 
Section 36 requires that the Audited 
Accounts and the Annual Report have 
to be published in the official gazette. 
They cannot be lagging behind. It is 
similiar to the Companies Act require
ments.

Shri Abid AU: I have already said 
that I will look into the matter and 
place a statement before the House.

Mr. Speaker: It may also be stated 
why there has been delay and why 
nothing has been done so far.

Notifications issued under Sc* C us
to m s  A ct

The Depaty Minister ef Finance
(Shri B. R. Bhagat): I beg to lay on 
the Table, under sub-section (4) of 
Section 43B of the Sea Customs Act, 
1878, a copy of each of the following 
Notifications:—

(1) GJSkR. No. 59, dated the Jfth 
February, 1958, making certain 
amendment to the Doth*
Drawback (Pipe and O ffr eba 
IWbeece) Rule* IN I.




